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Mr Deputy-Speaker. The question
2
Page 6, line 38, after ‘“nomina-
tion” mnsert “and election” (30)
The motion was adopted.
Mr Deputy-Speaker. The question
s

“That clause 17 stand part of
the Bill”

The motion was adopted
Clause 17 was added to the Bill

€Clauses 18 and 19 were added to the
Bul

Clause 1, the Enacting Formula and
the Title were then added to the B.ll.

Shrimati Lakshmi Menon 1 beg to
ove

“That the Bill be passed’

Mr Deputy-Speaker The question
185

‘That the Bill be passed”

The motion was adopted

15-03 hrs

MOTIONS RE ANNUAL REPORTS
OF THE REGISTRAR OF NEWS
PAPERS

Mr, Deputy-Speaker Shrn C K,
Bhattacharya

The Minister of Information and
Broadcasting (Dr Keskar) May I
koow the time allotted for this dis-
cussion and the time that I shall get
in order to give a replv?

Mr, Deputy-Speaker Perhaps he
may know it after the mover has
spoken Rather, I would hike to know
from him how long he would like to
take for the reply There are two
hours allotted for this discussion We
have to conclude by 5 O'clock
Perhaps after the spech of the movers,
the hon, Minister may know the time
that he 1s hkely to take But, may I
ssk him how long he is Likely to ‘ake?
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Dr Keskar: A large number of
points have been raised in the reports
Even 1f I mention them briefly, 1t
will take about half an hour. 8o, I
may take about 40 munutes for the
reply That 1s why I raised this pomnt
earhier

Mr Deputy-Speaker 40 mnutes
may be taken by the movers and 40
minutc, by the Minister There will
be 20 minutes left for all the other
Members

Shri Ram Krishan Gupta (Mahen-
dragarh) There are two reports I am
also one of the movers

Mr, Deputy-Speaker: I will distn-
bute the remaining time among all the
other Members

Shri C K Bhattacharya (West
Dmajpur) In the beginning, 1 may
submit to you that when the report
of the Business Advisory Committee
was placed before the House, at my
request, the hon Speaker agreed to
extend the period by half an hour
He said, “I shall use my discretion and
extend the period by half an hour”
So, on the whole, we may take for
this discussion 2} hours, as the hon
Speaker had stated that day

Dr Keskar That 1s "or the Chair to
decide

Shri C. K. Bhattacharya: I only place
before you what the hon Speaker
had stated that day

Mr Deputy-Speaker. 1 find that he
had stated so on that day Therefore,
we will go up to half past five 1T
have got a discretion to extend the
time by half an hour which I shall do
mn this case

Shri V. P. Nayar- Then 1t will be
up to 6 O’clock

Shri C. K. Bhattacharya: I beg to
move

“That this House takes note of
the Annual Report of the Regis-
trar of Newspapers for India for
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the yesz 1957, laid on the Table
of the House on the 9th Septem.
ber, 1858”.

We are discussing today the reports
of the Registrar of Newspapers 1¢¢
1957 and 1858. These reports are the
second and third reports that he has
published, The first report was for
the later half of the year 1836; it was
someth'ng like a tentative report.

In discussing these reports, in the
beginning, I should say that the ap-
pointment of the Press Registrar and
the publication of the anuual reports
waere suggested by the Press Commis-
sion. The Press Commission also sug-
gested an amendment to the Press and
Registration of Books Act so that the
Press Registrar might be appointed
and the provision for publication of
the annus} reports might be made.

So, when we d.scuss the reports of
the Press Registrar, we do it in the
background of the suggestion of the
Press Commission and also the provi-
sions of the Press and Registration of
Books Act. It now becomes neces-
sary to refer to what the expectation
of the Press Commiss'on was about
the work of the Press Registrar and
consider his report under the provi-
sions of the Act itself. The Press
Commussion, at page 399 ot its report,
says:

‘It should be the duty of the
Press Registrar to bring out an
annual report on the working of
the press on its organisational
side.”

I request you to note the word
‘organisational”. The Press Registrar
g expected to put forward a report
dealing with the organisational side of
the press. The Press and Registration
of Books Act, in section 18(g) says
that the Press Registrar should bring
out an annual report containing a sum-
mdry of the information obtained by
him about the newipapers in India
giving an account of the working of

RUVEMBER 5, 109 AM
5, ‘.muofm

of
Newspapers

such newspapers, Here also, the Aek
anticipates that the report of the Press
Registrar cohtilsi fhets abous
the working of newspapers in IS

So, in discussing these reports, we
have to apply theie two tesw:
ther they satisty the
suggested by the Press Commission
and also whether they satisty the xe-
Quirements made by the Act. The
Teports are intended to e usetul pub-
lications and to ascertain extent the
reports are useful. But I have got
to say that théy did nét satisty Wb
requirements that were suggested by
the Press Commission and are incog-
porated in the Act itself. This i3 At
all. From the reports, we get céi-
tain statisties and tables and & esta-
logue of newspapers. But we do meb
find what is actually happening in the
newspaper world in India in the work-
ing of newspapers and how the orge-
nisational structure of newspapers is
undergoing a change under the new
conditions that have developed. If
possible, there should be a review of
these things also, noting the under-
currents that are leading to
this development, The undei
currents are not easily discernible far
ordinary people but those who are
dealing specifically with the press and
its working and its organisation ought
to know and understand them. Omne
of the most important matters the
Press Commission was concerned with
was the trend in the direction of com-
mon ownership of more than one
newspaper, The Commission, after
analysing the extent of common
ownership of various newspapers
found that there was a considerdble
degree of concentration and the Com-
mission uttered a warning that uniess
this was checked, it would assume
dangerous proportions in future. Whet
we expeeted of the reports of ¢the
Press Registrar was that he should
have pursued the investigation talten
up and suggested by the Commission
itselt and keep the public inforraed
ot the extent of common ownérsiid

}
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and the degree of concentration that
Sias taken Place or is tgking place.

do no ﬂnd the same in the report
shywhere stated. Here the report
lacks. Our knowledge of the organt-
;Iﬁnnnl side of the press is not
widened by going through these two
%¥vlumes. Of course, what the Press
Registrar has stated in the 1957 report
ig that a large number of newspapers
bad not supplied the necessary infor-
mation regarding c rculation and
ownership. To that extent, the value
of the study that he hag made about
the trend of ownership and circulation
is a limited one, because he did not
get all the facts before him and he
could not make a study of the work-
ing of the newspapers as well. In the
1958 report he says that hs efforts
have been more successtul, the efforts
of the Press Registrar to secure infor-
mation about newspapers in India. I
sympathise with his plight and I share
his sense of relief when he says that
in 1958 it has been possible for him
to secure information from a larger
number of papers than he could do in
1957 because the owners did not com.
ply with his request to submit the
facts that he wanted, Even then, he
has indulged in some strange logic.
He says that the question of obtan-
ing uptodate annual statements from
the publishers on which his study of
trends in circulation and ownership is
Pased still remains unsolved. Then
he goes as far as to threaten penal
gct'on against the owners of those
papers who have not submitted the
facts. In the face of all this, he comes
%0 a rirange conclusion. In his opin-
don, the conclusion is accurate. The
cenclusion is that he has been able
to secure a sufficient amount of data
which g'ves quite a good idea of what
the trend now is. At the same time,
be dismisses in a sentence the pattern
of ownership by saying that there has
been no significant change in the
pattern of ownership. What 1 submit
fa that on the facts that he could eol-
fect and has collected, this conclusion
eould not be arrived at. This conclu-
sion overreaches the data and the facts

of the Registrar of
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on which these reports have been
based,

The working jeurnalists have charac-
terized his reporis as a collect en of
dry facts. I believe they are right.
What we wanted, as I have stated, is
that the report ghould have contain-
ed a recoerd, a review of current hig-
tory. The newspaper world is in a
ferment. As a result of it, the Work-
ing Journalists Act had to be passed
and with that came the Wage Board.
The Supreme Court case came snd
the Wage Committee came. Asg a
result of all these, new forces came
to operate and the newspapers and
their organisations underwent struye-
tural changes. There gre basic
changes in the method of working ef
newspapers. These things have hap-
ened These should have bheen a
matter of study for the Press Regis-
trar for his report. Th s, he has not
done. I wish he had given a suffi-
cient account of the changes that had
taken place and his study of the in-
teractions that have happened. I shall
content myselt with referring to one
or two: I shall not go exhaustively
into that.

The first report po‘nted out several
lacunae in the working of the Press
and Books Registration Act. But, the
Government, for no valid reasons
whatsoever, slept over them. The
second report has brought out these
lacunae in still greater details and in
a more forceful way. 1 do not know
what the Government will be. doing
now. The most ‘mportant defect, in
my opinion, i3 the method prescribed
for authentication of titles, The other
is ahout the determination of the
ownership of papers. The Press Reg's-
trar has categorically stated that he
has been able to bring ahout a co-
ordinated policy. But, I am afraid,
the facts are otherwise. There have
been violations of section 6 of the Act.
In every case of such violat'on, the
Press Registrar has pleaded his help-
iessness to check ft on the groumd that
the statute is defective. He goes for
the opinion of the Law Ministry, and
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in the report he says that for the pre-
sent, th s opwnion 1s bemng accepted
and 1s being put into action admini-
stratively This 1s not the way a law
should be put into action A law
should be precisely understood and
effectively administered if 1t 1s really
to serve 1its purpose The statute lays
down a guiding principle of authenti-
cation in section 6 thut whenever a
title 1s asked for, the Magistrate should
ascertain that the same or a similar
title does not exist in that State or in
that language In gpite of this, I have
got to say that titles have been granted
which are not only colourable imita-
tions, but exact imitations of the exis-
ting titles Going through all these
things that have happened, I hold the
view that the offic als of the Govern-
ment are imclined to accept the state-
ments of owners of newspapers with-
out proper nvestigation and without
proper verification That 1s the view
I have come to The only conclus on
that I can draw from these circum
stances 1s that some extraneous factors
come mnto play to subvert the law
This 15 a serious matter and requires
a thorough enquiry by a Commuittee of
Mcmrbers of this House, whether the
law 1s not be ng subverted to the in-
terest of particular parties without
looking to 1ts proper application

The case of certain Madras news-
papers has assumed such proportions
that matters have gone up to the High
Court . T do not know whether ths
will be coming to the Supreme Court
Three newspapers were existing 1n
Madras At the same time, the same
three titles were granted to other
newspapers from another centre
I cannot say whether that could be
done under the present legislation
That 1s for the hon Minister to say 1
bel eve that this 15 due to the imper-
fect understanding of the Act What
ds defective 1n the Act itself 1s, there
18 no mention of the owner except mn
1section 8 and there also, the owner
oomes 1n only to ascertan whether
(the title should be granted to a parti-
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cular newspaper or not The Act 15
going to be amended soon 1 suggest
that our Government should amend
the Act in the way in which similar
Acts are admin stered in other places
like England and the United States
There, they do not put in the names
of dummies as publshers and prin-
ters

Heie I have got a copy of the
Times, London There the printer's
line 1s “Pr nted and published by the
Times Publishing Company Limited”,
te the entire concern takes on itseif
the responsib lity for what appears in
the paper Here I have also got the
New York Times In that also, it is
sard “Published by the New York
Times Company and the Publisher 1s
Chairrman of the Board” This, T th nk
15 the honest and siraighforward way
of domng the thing and not to put up
dummies to accept responsibility for
what other people do in the pursuit
of their own interests I suggest when
the Act 1< amended it should be
particularly looked into that the owner
of the concern whethcr that be a
company firm private limited or pubhic
limited, an 1ndividual or a  trust,
should be asked to declare himsclf as
the printer and publisher of the news-
paper so thai the rcsponsib ity might
be fixed at the proper place and the
dummies might not be used as scape
goats

Mr Deputy-Speaker I might inter-
vene and give a warning that I wiil
not be able to give him more than
half an hour He must try to finish
now

Shri C. K Bhattacharya: I am try-
ing to fimssh I hope I get this credit
from you that T always finish before
vour bell rings

Mr. Deputy-Speaker: When I said
40 minutes, I had in mind both the
movers,

Shri D. C Sharma: There are other
persons also who want to spekk

Mr. Deputy-Speaker: I know that.
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Shri C. K. Bhattacharya: Even in
section 6, the owner is mentioned only
in the proviso. It says:

‘Provided that where any dec-
Iaration is made and subscribed to
the magistrate is to make an en-
qu'ry into the ownership of the
newspaper before the title is
. granted.”

But the question is, does the magis-
trate make that enquiry? My submis-
sion is magistrates do not make en-
qu ries about the facts of ownership.
They keep themselves more concerned
with the title itself. That is what is
incomprehensible to me. .

8o far as the Press Registrar is con-
cerned, he is required to do a lot of
th ngs in the matter of allocation of
newsprint. I wonder how the alloca-
tion of newsprint concerns the Press
Registrar. He is appointed to study
the working of the Press and bring
out a report which will give a com-
plete 1dea as to the trend in the pre-
sent working of the Press in India. 1
do not understand how the allocation
of newsprint is allied with that work.
In fact, my apprehension is that be-
cause the Press Registrar is having
this extra work of allocation of news-
print licence, he does not find suffi-
cient time to do the work for which
the Act appoints him. Of course, I do
not suggest that his serv'ces might not
be utilised for this particular purpose;
it might be, but only aftcr he has dis-
charged fully and properly the pri-
mary work for which he is appointed.
That is not being done. Therefore, I
might suggest that he may not be
turned into a counterpart ot the Con-
troller of Imports and he may be
spared the onerous work of distribu-
tion of newsprint licences; that might
be left to the M‘nistry itself to do in
their ordinary way.

I shall put forward certain sugges-
tions categorically and request the hon.
Minister to note them, and put them
into action, ag far as he thinks prac-
ticable. T think they are all practi¢a-
ble.” My first ‘suggestion is that ‘an
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attempt should be made to have the
same -definition of “newspapers” in all
the four Acts—the Working Journa-
lists Act, the Postal Act, the News-
paper Price Page Schedule Act and
also the Press and Registration of
Books Act. There is no meaning in
having different definitions for “news-
paper” in these different Acts. The
definition should be the same and uni.
form. I agreec that in the Working
Journalists Act, for the purpose of
being termed as a working journalist
the Government has to declare in itz
Gazette which should be declared as
a newspaper for that Act. I agree
there. Otherwise, the definition ought
to be the same in all the four Acts.

Then, the law should be made pre-
cise regarding the verification of titles
and the intention of the prov'so (o
section 8 should be cleared up so that
the Press Registrar may not have to
hunt in darkness as to what his duties
are. Thirdly, title should be made
available only to the owners, as I have
po‘nted out from the example of Times
of London and New York  Times.
Another suggestion is, if possible, the
definition of “editors” should be made
precise to exclude dummy editors.
Here I am concerned personally. I
am reminded of a sioka I read in the
Panchatantra where it is stated:

Fagrd: 9 fafor
Jq&: wEq AT
FeqE: @ FOEE

Up to that I understand. “people who
have moncy have, friends and com-«
rades. He who has money is consider-
ed a man in the world.” But there is
something else that I could not under:
stand.

qgrd: § ¥ sfew:
He who has money is regarded as
pandit. That I could never undere
stand. It was left for me to understand
very late in' life that the wise man
was right in what he has said. And
if he were alive and he could observe
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what is in newspapess a
tndil, he would put it in a modified

gEe: @ WETOR
He who has money is the editor.

H law eould be amended to exclude
this eontingeney, it should be done.

Then, the circulation should be
checked properly so as to exclude
papers sold as waste paper being in-
cluded in the circylation. Here 1 do
aot speak by conjecture. A fascimile
wag published in the “Warking Jour-
nalist” showing how a contract bet-
ween the proprietor of a particular
newspaper and somebody else that a
large amount of papers to be printed
and then sold as waste paper was
entered into. From that I came to
the oonclusion that this is included in
circulation, and this should be checked
Then, the Press Registrar should be
rvelieved of the responsibilities of
distribution of newspapers licences.
Then, the misusq of newsprint should
be cheeked. I know of cases in which
it happened to such an extent that
the Contro'ler of Imports recom-
mended cancellation of newsprints
for particular papers The Minister
might find out that frem  the
Commerce and Industry Ministry.

Then there are some minor things
The catalogue should be made more
perfect. The names of the owners
should be given in full and mot in
initials so that in cases of necessity
he might be found out and responsi-
bility fixed—not 8. C. Roy or N. C.
Ben or K. C. Sen. Then, a minor
suggestion, that the Press and Regls.
tration of Books Act should be pub-
lished in the report for ready refer-
ence.

Lastly, though it is not pertinent to
our discussion and this Ministry,- I
diiould say that an a‘tempt should We
made t0 prevent misuse of teleprinters.

Mr, Doputy-Speaker: Motion maoved:

NOVIMRER 34, 00  Anwmial Reérts of o8
the Registrar of
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“Tha tl\llnollle takes
ﬂaeAn:md of the W”
of Newspapers for India

year 1957, laid on the Tubl of
the House on the Sth Septemben,
1968.”

The han. Member referred ts hoth
the reports. I will give an oppertunity
to Shri Ram Krishan Gupta to
his motion. He will have
minutes and all other hon,
ten minutes each,

Sl Ram Krighan Gupta: 138
minytes are not suficient.

Mr. Deputy-Speaker: He knows vty
well the number of han. Members who
want to participate in the discussion
Does he want other hon. Members
alse to help him or does he only want
to have his own way?

Shyi Ram Krishan Gupta: 1 beg $o
move:

“That this House takes note of
the Annual Report of the Registrar
of Newspapers for India for the
year 1958, laid on the Table of

the House on the 34th August,
1059.”

€N FE graw F Saer 9T vl af
IAN @Y & qar aT § v gaded,
I7¥ AT AR ITH FEFAT qT 74H-
qz &1 FEYT a1 AT 9 § | WY
qEt aTT 48 & fF 31 #Y aw fe
avq, @ifF avre T4 & agoraw
Tt ¥ W gHfRast QW
/% 1 ¥q o 7 o g9 g W axe
ot framar e g AR qE A f O
Rfewara & fas frar @mr § o

“ e there are a number of
publishers who still do not redlise
their responsibility in this matwe
and who either fail to fumish he
required informatien er do so afiey
the scheduled date...... Thig
apart from being actiopahle under
the law, yequits in incomplete duip
being available for eash Repert'
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T Wowe qY gwr T s &
wiaeT F N A FR I N
fedr? Aw it §, ¥y prwewelie if
¢ W% 9T faadt gmriae o g
e g g af fft ¢ 1 qwfad &
qrfrg weft oft &1 s @@ avs
fewrar st g, arfe o fewfed §
o Bfere & o7 W Wt IEw
Y, & &7 &y T fer anr arfie 9y
‘wward & wmifew @ frew ¥ goed
& @ ¢ AR ¥1{7 § 7 ¥ fad fond
W A gafie <@ ¢, 9% faers

TR faqr araw
w il & ag @ w3 (@ W@
aftgifs:

“In the Report for 1857 mention
wags made of certain difficulties
that arose in the administration of
the Press and Registration of
Books Act which could not be re-
solved without an amendment of
the Act. These problems have fur-
ther been examined and proposals
are now under consideration to
amend the Act in order to remove
those lacunae in it which give
rise to these problems.”

Wi § 3% gaw A gow § o
TAAT AT &, arfe forw av9 @ 0w
¥ wiT fear arg, @ I ara) sy
o § @ A AR S g g
W& I5TAT AT 1 AQT iR 37 98> wqv
Ly e smaa g fe
X WA Ty wgAT 67 ord &,
I ¢ figwe w0 ar aifd, wfe
wwaT Y@t @ wrar § fie aga ¥ W
W frer ¥ § Wk gw a0F ¥ s
Fretad §, freer agar 7 wE< Oy
& 1 4 ay st § B S oy diew Y
wifgd, Sfer g0 ®Y tw arr B WA
w47 fed fie fedt Raa o fafion
Wi $2wzt w7 sy 99 g & waardd
& waray ot wwar § 1 49 A ST Aw
0I(Al) 18D,

of the Registrar of
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sy ¥ o gad o w0
wrardt w1 ag waww ) § fe siee
MR ® JTAAT T JT GWAC
wi} frg a8 ¥ wad Frerd | waied
# & A% 9T ag wfiw w=r fe @
s 18 Rfrw wol wfed |

¥E warat & ayg fr wgar g
g fo wwarcra & 2ud wy o ooy
WA #Y I vATET yEE § ) w fad
# grow & gt Y AT Ay oAt
argar § W d gawar g fr we Te-
Hz & &8 aww @ faar, N & fadhww
WA AR TR

N qgar g @ el
ST ¥ | qF ag T ER A g dr
Qdt & f5 vy, vy wedt & wlw
wifas w@ardy & gfefaspae dit ox
miae & 1 7 7, Tga ¥ wwardt
w1 arfers Y oF & arfegz wfew 34
(WIS AFT AT qIA R 1 X AW
.7 &3 ¥ T/ ARy T @ § 4 gy
f s %7 (itfqum  wiache ot
foufy oedy aw frgr o}, swardy
ST &S §7 R | o o Qar g frar
ara, wEart w7 dud e A
Qava g Wy wgt &1 1 gofag e
o1 QF & AT Y wiferw oF anfys aew
garg, NapgEs ¥ Her afex
AFEL YT T A q@w T § | AR
wrgar ¢ % giieT o qledifae A
forqr, wg Ia Tt § qarfam Q4
Fuwy oy wifeT A & v sud Wy
wrer & WRT Aaw &5 W Wk W
fisnr €Y ¥ VgT T wwAR 7GR
o wrd, freer W o WY, |,
wi 9@ %7 uT fiemr § g R T
o | X gw fieer w7 wtwde fear
wrr wifgd, fored qifiex & wiw §
W fEN 7 ¥ &% WX IY AN T
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mwt:mmf‘anmwl
GREIT §, WA FOT & fad Ay
god Frgq {—qF 1wy w1 w4,
EET IUHT FIATA T AT 517 Wi
e giefor o F19 | gaT Wi wgd
£ f5 e gay d ), a1 7 Hiad
KIFT WIT qq7 Q¥ Aigq 1 T Hat
¢ax fxax & qar wan H7F, fxad
@tz ot 95 § wwaac
&g QT A I TAg § Fawr 2ok
FFT N Far Qv

wraeT ag 2rfr A wriv § B
oY 3t wa T fwray §, 946 9ra
WY 77 WY T wTA§ & ow , Ford
@R @I T FATHATG 1 €7
foe & ag7 d@f fand grew & @ra]
W arawir g
., WAIgaIN N Isw  fs
wifaee ¥l wrentss &  foT v
STIT 73T fear I3, fH96
QW ATT B AT AT FT QQ-A0C ¢,
wifs a7 aw aifre ar srawic
o g0 i ad & arad, ag ga v
B usg IQ ¢ ¥ af s @aar ) gafad
# wita sew fe g7 WF N @9
faar wrg, afe wwawwa &1 @l
E1 (o {d]

g1 twy ¥ or Sa e
feqea fe o w1 1 ey A &
ot ¢1 aww gfewaa w1 fus fien
g a1, ¥feT 48 AT W & @7 g
ugn § fie 3 awnr fefewedla, oY w9
e ff, i f o aog wEw 0
T gre QAR §, et v Wy g
w@ ¥ fed wré aw wifgw @ R
uf § 1 wfed & qg wiiw wem fe
wW T ¥ one faqr w9 ) x@
wiftaw &t fOF & gwgr Q9o T &g
i —

“We may now review the two
eenclusions arrfved at. The right

RGN X Agrg g
Newspapers

Thuehlhothedlmrthnl'
paper, in order to increase its cir-
culation and thereby securing*
greater profits, may adopt senss-
tional, iIndecent writing and
indulging in unethical practicea™
ag feivd tewy F o WYk o oive
T ot gw 2wl ¥ fin < fomy o 7
srerardt 3 aré arly & 1 waford xe o
qu sqr fagr arar wfg® )

wifedr are 3t F waAr argw §
¥g % fie o ©0 A @ vad ofuw

g€ & Y o st o gEe @
mi@ﬁﬁarﬂﬁw“ﬁ
o T HITT § Twx o §
e § A9 wdt § ) gt 4w A
W I § CEET QAN A€ W [
fir fggees & Y 33 a¥ waTaw
¥ @ aF sfefac ¥ ow &
wap=fora & grw &, wrerare safit
Tt ¥ § e § aff o vt &
s, ¥g & ad wft om W
o wred g v A o B s &
¥ AN e W B o §, I W
ar @ qwfase o wfr § o7 el
e iy v AYeE & amd e W
oo & wefr § o fge ouvy ik
wr o oft & ot § 1 o
g ¥t fead &, el o oW §

Ay A
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Wi ¥ oo} gaw & wmd v ven
§ 1 fomi fierlt wrux st e L
o wraer F &z 2 & ¥ & Frowemt
grudR M At Aw
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Nevertheless, that controversisl
institution brought into being by
& cynital a¢t of a former Minister
of Commeree and Industry, whe
thus cheze ¢¢ throw a sop to the
back benches of his Par‘y clamour-
ing for more socialisim, has, even
3t it has not contrived to accom-
plish the country's bankruptcy,

done nothing either to achieve'

-additional prosperity. It is, there-
%ore, dificult to understand why
spme Mambers of the Lok Sabiha,

£{SAKA) Anngal Reports
of the Registrar of 514
Newspapers
‘where the annual report of the
Cerperstion was  &scussed lpst
Fridey, should have demanded that

e anlive forsign irade sheuld e
dalien ower by that body™.
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Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the Annual Report of the Regis-
trar of Newspapers for India for
the year 1858, laid on the Table
of the House on the 24th August
1959.".

Both the motions are now before
the House, and both wil]l be discussed
together. Ten minuteg will be given
for each Member.

Shri V. P, Nayar (Quilon): Since
you have given me only ten munutes,
1 shall have to confine myself only to
the later report. I must characterise
this report, at the outset, as very un-
satisfactory. I am sorry to do that,
but apart from the mass of statisticul
details which 1t contains, I think the
report does not in any manner reveal
the hopes which the hon Minister had
at the time he made the proposal to
this House to appoint a press registrar

I woulgd like to refresh his memory
about it, for, on the 2ist of November,
1955, while moving the Bill for con.
sideration, he said:

“The main question is the ap-
pointing of a central registering
authority with power also to ap-
point State registrarg for the same
purpose, the main object being
to gather all statistics and data
regarding newspapers and periodi-
eals, so that at any time, we can
have all authentic tacts and figures
regarding the newspapers at
hand.”

The most essential fact about &
faewspaper, according to me, is the fact
of the profit which each newspaper
fias made. I ask the hon. Minister
whether there i any indication what
ever in this mass of stutistical detofls,
about the profity wiiclt Have heems
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made, especiaily by the chain news.
papers. We are not interested in
merely getting an idea of the initials
of the persons who own the news
papers. We are very much interested
in finding out how the monopoly has
grown, and what the effect ot the
monopoly which has grown is on the
newspaper industry of Indis. I am
sorry that the report has no indiecation
at all about this point, which, accord-
ing to me, is the most important.

Then, the press registrar in his re-
port makes a very curious Observa-
tion. He says in the introduction that:

“The Penal provisions have so
far not been enforced on the pre-
umption that the lapse on the
purt of the publishers was due to
1gnorance of law. Since the Act
has now been enforced for about
three years, this presumption
would no longer hold good.”.

I ask the hon Minister who allowed
him to draw such presumption. Is i$
a presumption that ignorance of law
will be excused? If my hon. friend
has not been able to bring the offen~
ders to book, for God’s sake, let him
tell us some other reason. This wil}
be a very bad precedent. If in an
official document, it is stated that ig-
norance of law continuously for &
period of three years has been allow-
ed to be taken advantage of by the
offenders, 1 submit that it creates a
very serious situation.

Then, my complaint about this re-
port is that the press registrar has
been guilty of very serious derelicts
fons of duty. Apart from that, he has
also usurped certain functions which
it was never the intention of Parlia-
ment to give him, For example, &
refer to his observation in page 2 of
his introduction. He says:

“The entitlement of each news-
paper was determined on a selencl.
fic basis....”

I do not know whether he used »
telescope or a microscope——

“in accordance with ity size, pixw
culation and regularity of pud~
Teation, and on' the recnwendh-
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tion of the Press Registrar, the
Ministry of Commerce and Indus-
&y allocated newsprint”.

1t is obvious that whatever allocations
fave been made by the Ministry of
Commerce and Industry must heve
been on the basis of the report of the
Press Registrar. Then he proceeds:

*“This procedure ensured mnot
only equitable distribution of
newsprint, the import of which
was restricted on account of
foreign exchange difficulties, but
also helped in checking claims for
newsprint in excess of actuai
needs. At the same time, the
genuine needs of all newspapers
were adequately met”.

I say that nothing is farther from
the truth than this statement. Fvery
person who has anything to do with
the paper market knows that the
whiter the newsprint the blacker is
the black market. ¥You cannot get
any newsprint. If all the demands,
especially of the small newspapers,
have been met, where is the scove for
black market at all? Tf the law of
supply and demand operates in the
way we understand, there could he no
black market at all in respect of any
article, the demands of which have
been met. But here it is just the op-
posite. I shall explain how a situa.
tion has been created whereby it is
impossible to enable the small news-
papers to get their requirements of
newsprint. How did they do it? Des-
pite the fact that the Press Registrar
claims to himselt the wisdom of
recommending to the Ministry of
Commerce and Industry, I had put it
to the Minister of Commerce and
Industry to contradict—this was during
the last debate on the State Trading
Corporation, and it was obvious that
it was only on the recommendation of
the Ministry of Information and B.road-
casting that the Ministry of Commerce
snd Indusiry made allocations for the
import of newsprint—that the Press
tyosons have been permitted tr im-
o) newsprint at the Zantastic rate of

AGRANATANA 8, 1881 (SAXA) Annudl Reports 31418

of the Registrar of
Newspapers

£61 per ton from Sweden, while the
STC was able to get newsprint at 256
per ton, that is, § less. We know
why. 1Tt is because it is not possible
when the STC imports newsprint 1o
operate private accounts. It cannot
inflate the invoices. Therefore, it Is
impossible for it to dq that.

1 would not have referred to this
but for the fact that in answer to a
question in the earlier session, Shri
Morsrji Desai had given some details
wherein we found that one or two
very close relatives of some of the
Press barons had been repeatedly ine
volved in offences under the Foreign
Exchange Regulations. If it is on the
recommendation of the Registrar that
newsprint has been allotted, how
could this happen? The Jituation to-
day is that newsprint has gone inte
hands which do not require them or
which do not have any use for them,
with the result that they are sent into
the black market Today the orice of
newsprint is anything from 100 to 130
per cent over the normal price. T it
goes to the small newspaper and the
demands have been met, I cannot
understand the logic of saying so be-
cause in that case there wnuld have
been no black market at all.

Then the Registrar himseelf admite
that he has excused in some cases be-
cause of the presumption which he
has drawn about ignorance of the
law. Row does it aftect?
I find that mofussil newspapers or
newspapers when they start for the
first time experience inordinate delay
in getting their applications through.
On the other hand, I find that some of
the big chain newspapers manage to
get the applications through within the

Press barons can cheat the workers.
This has happened. 1 shall give some
specific detafls and I would like the
hon, Minister %0 contradict me if he
can,

Here is a case. There were {wo
papers, the Pratap and Vir Arjun from
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Deitd owned by one Shri Narendra.
THe same names have been given for
pagers from Jullundur, allegedly
e¥mned by Shri Virendra, his brother.
Byotders are certainly different per-
song having different status in law.
But if this 13 the way 1n whach it is
implemented, I do not know why
the Press Regutrar is functioning at
sl

‘Then comes a declaration m favour
of the Deli Hindusthan Standard
ostensibly owned by a dufferent group.
We know that the Hindusthan Stan-
dard of Delhi and the Hindusthan
Standard of Calcuita are not owned
by very different persons. Even to
this extent, it is pardonable.
Take the case of the Indan
Express group of papers about
which I will have to say something.
Shri Ramnath  Goenka—somebody
satd that initials will not do and that
s why I give the full name—can
defy the law laiud down by Parha-
ment with 1mmunity. The Express
Group of newspapers who were the
owners of the Indwan Express and
certain other papers allegedly ceased
publication of such papers from
Madras, Madura:a and Bombay and
declarations of papers with the same
names have been granted to different
owners. Even when the Express
Newspapers Limited were publishing
the Andhra Prabha from Madras its
ownershid had been transferred to

Theve ¥ an wien more intesesting.
€aM, I have nothing agawnst the Pougp
trar; I have not known hum at all.

It § Gue to the luck of imowiedge. 3
hav, not got the time to read % yow
bUt 4, one place m the report #
:;‘thmemmm themiselves

The paper Screen stopped
1S publication from Bombay and re-
SUled 1ts publication from Vijays-
W4, The Press Registrar
4ld 1ot know The District
trate of Kistna writes a letter to the
City Magstrate of Bombay and gets
it gkayed and the paper starts in the
DB ot Sereen Lo € dilfereat lowmk,
The employees in all these cases have
take, timely action and reported the
MBiter to the Government amd evem
10 ihe Prime Minister—let alone the
hot,  Minister in charge Nothing
hag pappened because the Press barm-
onl ;s so powerful.

There 13 agan the case of the
ANghra Prabha of Vijayawada which
Mage 1ts application With this case,
I spall conclude You know that old
N€%gpapers have certain privileges
N4 new newspapers do not have
thds much of privileges in getting m-
POltg of newsprint It 1s rightly differ-
enliated lUke that But when the
Angnra Prabha (Vijayawada) Private

ted applies for mewspring for a
Ney edition of the Andhra Prabha,
the pregg Registrar and the Informa-
4o, snd Broadcasting Mimnistry re-
COymend the grant of impart licence
f0} the quantity asked for I know
PEroonally—] would warn the hon,
nister to contradict—that It was by
strength of Shri Lal Bahalyl
rastri’s will that the quota was cuf.
It is in the file and T would requast
by, i e has any doubt, to place

t

258
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prep
{ake up that jon? Then
then alone will this black market end.
For starting & new newspaper, if you
give the NEPA newsprint which for
various technical reasons cannot stand
competition with the other imported
brands of newsprint, why is it that
it is not possible for the Government
to allocate the entire production of
the NEPA newsprint to the big papers
which have established themselves
and try to give the imported npews-
print which is undoubtedly of better
quality to the smaller papers so that
there can be fair competition in ap-
pearance, In quality and everything.
Ingtead of doing that, despite the
fact that the Press Registrar and his
apparatug are functioning, they want
the Press tycoons to make more and
more profits even from the import of
these newsprints. 1 am sorry that 1
did not have more time,

g

18 hrs.

ot wer win (wznrer) @ g
Wi & e A e ¥ f. .

Mr. Deputy-Speaker: I shall re-
qguest the hon. Members that they
should conclude their remarks within
fen minutes.
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9247 § fie sft dfr qaefr & gwar
937 a7 &t qear agfr g€ W agagdr
& oft ar oY § 1 F st woEd),.
af1 7y 7 9 dv Frer TR
¥ gg 47 WAl wgar § e S
o Y st o 7 g@ aw 9T gww
&Ar =iy i frw avg, @ iy Wi wg
AT AT ¥ FANIHAT BT wiE
AR qaT awtr § WX fow wwe &
FART QT FuT FT &G § arfw ey
WTEY GRAT AF TH | T WA & W
? Imaw kg, W agr aw
T 3 fv wva q@ wuT 59 fAax
THE W ®T wawL feqr )

Shrk D. C. Sharma (Gurdaspur): Mr;
Deputy-Speaker: Sir, I congratutate
the Registrar on having produced these
voluminous reports It shows the
pamnstaking industry which that
gentleman must have displayed. But
these reports remind me of & body
with no soul. These reports are
voluminous without any substance.
These reports are ponderous without
any meaning

I look at the reports to understand
what the trends of journalism are m
my country. 1 do not want to have
a directory which gives unverified
facts and figures, a directory which ia
compiled without any attempt at
checking the facts and figures which
are given by the newspaper proprie-
tors. I want in this report a mirror of
the press; I want to see what kind
of tendencies are prevailing in the
press, whether they are healthy or
unhealthy, what changes are taking
place in the organisational set up of
these papers, and what kind of
efforts are being made to change the
press fs a very healthy means of dis-
seminating information and news.
From that point of view, these re-
parts are utter failures and therefore,
8o far as I am concerned, they logg
much value in my «és.



4531 Motions re.

{Skri D. C. Sharma.]

For nstance, the whole of India is
«concerned about one unhealthy deve-
Jopment n the fleld of journalism,
the monopoly type of journalism;
that 1s, journalism in the hands of
persons whose gole motive 1s the profit
motive, 1n the hands of those persons
who want to swell the circulation
without giving corresponding bene-
fits to their readers, or to their em-
ployees, or to their workers This 18
the thing about which the whole of
India 1s concerned 1 do not want io
name the papers But I think nothing
has been done in that direction On
the other hand, I find that this un-
healthy tendency, i1n spite of these re-
ports and in spite of the office of the
Registrar who 1s a whole-timer, is
growmng My hon. friend, Shr1 Bhakt
Darshan, referred to the Hindusthan
Standard, Hindusthan Standard 1s a
paper which 1s published here and
als0 in Calcutta, and the name is
almost the same—one 1s called Delhs
H ndusthan Standard and the other
Hindusthan Standard. For the weekly
the name 1s the same and the edito-
rials are almost the same I submit
that this 13 the kind of thing which
the registrar should be able to check.
I have no grudge agamnst hum I have
pity for that man, because, accord-
ing to his own admission, the news-
paper proprietors do not co-operate
with him. The State Governments
do co-operate with him to some ex-
tent. What kind of registrar have
we set up in this country? What
kind of powers have we given him?
And what kind of work can we ex-
pect him to do when the gentleman
eonfesses his own helplessness? I was
submitting very repectfully, first of
all, about the unhealthy trend of this
monopoly journalism. I do not want
to call it by any name-capitalist or
that kind of thing. Anyhow, it Is
something which shows a very un-
desirable tendency in this country

Secondly, there are newspapers and
newspapers. There are newspapers
which NewIpapers.
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There are newspapers which are
bogus newspapers. Bogus newipapers
are those which are brought out im
order to, what shall I say blackmail
people, defame people, to do all kinds
of anti-social things. This has beea
happening and now the registrar is
expected to disingush the sheep from
the goats He cannot find out which
is bogus and which 15 genuine.

I do not know what the value of a
report Iike this 1s which cannot tell
us about the real nature of a news-
paper It 1s because he depends upon
whatever 13 sent to hxm by those per-
sons Therefore 1t is the business of
the Press Registrar to tell us whether
the circulatio s which are given in
these papers are genumne or are bogus,
whether the newspapers which are
published are really newspapers or
are only sheets published occasional-
ly to serve certain ends and certain

purposes,

The third thing that I want to
know about this 13 this What about
these editors> My hon friend over
there was talking about these editors
and Shri1 Chapalakanta Bhattacharya
quoted from the Hitopadesha to prove
his pomnt I do not think the Hito-
padesha should have been brought in
to prove a point which is so......

Shri C K. Bhattacharya: Obvious.

Shri D, C. Sharma: . . . despica-
ble 1t is a despicable point because
1 say that there are no qualifications
for the appointment of editors, The
editorship has become more or less a
kind of a hereditary thing. 8o, you
can appoint anybody as editor. ¥You
ean appoint your son as an editor. }
was told some time back that a miner
son was shown as an employee.

Au hon, Member: He must be very
precocious.
Shri D. €. Sharma: He was not pre-~

coclous, His father was very Ire-
cocious.
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Report is very good so far as it goes.
But it does not go far enough. I think
we should have been given full in-
formation. We should try to see why
we are classifying this paper as A
class, why we are classifying this
paper as B class and why we are
classifying that paper as C class. We
should also know what a Class A
paper is doing so far as the employees
are concerned and so far as other
things are concerned and what a Class
C paper is doing so far as other
things are concerned. All these things
should be given to us. What I find
in this Report is that it is incomplete.
It gives us information which we do
mot want and it withholds from us
information which we, who are the
representatives of the people and who
fave to study all these things, want.
So, [ submit that the amendment of
the Act should be made in such a
way, whether it is the Newspapers
Act or any other Act—there are so
many Acts to which the Registrar has
referred in the Preface—that the
Registrar is armed with authority and
that he is also able to give us up-to-
date, authentic information or all
kinds relating to the organisation. A
newspaper is a very big thing It
econcerns the editorial staff. It con-
cerns the managerial staff. It con.
cerns the advertisement staff. It con~
cerns the distribution staff. It con-
cerns almost all the staff. So, we must
thave information on all these points
in this Report.

Shri Goray (Poona): Mr. Deputv-
Speaker, Sir, as the time is very limi-
ted, I would confine my remarks to
three or four points. At the same
time I would like to submit for your
consideration that when we are asked
to discuss the Fourth Estate, which
is playing such an important role in
our country, we should be given more
time so that we can discuss this Re-
::rt mhe reports that are going to

submitted in the future m
in more

As vegards this Report, the first
Sing that we have to bear in mind
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is that it i after two years that we
have been given this opportunity of
discussing these reparts imn this House.
In the first place......

The Minister of Informsation sad
Broadeasting (Dr. Keskar): That is
a question for the Chair to consider.

Shri Goray: I am submitting it to
the Chair. I am not submitting it to-
you.

Shri Surendranath Dwivedy (Ken-
drapara): Government should also
have come forward with a motion.
for discussion of the Report. That
they did not do.

Pr. Keskar; Government has ac-
cepted the motion.

Shri Goray: I submit that this
Report has come in for a lot of criti-
¢sm because a volume which appears
to be very bulky, running into nearly
600 and odd pages, contains very
little information. I would like to
suggest Registrar of Newspapers that
henceforward a practice should be
evolved by which the report will be
split up into two parts: in the first part
the Registrar should survey the whole
fleld and in the second part the in-
ventory of all the periodicals and
newspapers and dailies and weeklies
and magazines should be given.
Otherwise, what happens is that in:
these six hundred odd pages the >e-
port as such covers only about 73
pages, the rest of the pages being de-
voted to an inventory. I think that
much of the dissatisfaction in the
House is due to the fact that this re-
port contains very little of material
which really sheds light on what is
happening in the newspaper world in
thig country.

I am also dissatisfled with the re-
port, becauge I think it does not re-
flect the present mood of the coun-
try. What is it that we are trying to-
evolve in this country; what is that
we are trying to develop? Sir, you-
will be surprised to know that while,
on the one hand, we are trying to-
implement the Balwantray Mehts-
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-Cominittee Report and trying to wup-
grade the villages and trying to cee
that more and more of administrative
power is handed over to the villages,
in this report we find that the news-
papers are almost confined to the
State capitals and clties which have
a population of more than one lakh
“This lacuna was observed by the Press
Commission. But we find that since
the report of the Press Commission
there has been no improvement at
all

I read in the columns of Bhoodan
that in some of the villages which
Vinobhaji visited he asked a question
of some of the villagers whether the
Father of the Nation was still living
and some of the villagers said, “Yes,
he is still living”. That is the level
of information that we have in this
country. If you really want that this
country should have more knowledge,
more information, you will have to
see to it that the newspapers which
sre confined to the cities and to the
major towns go to the willages, to the
individual villager and carry informa-
tion which ig so essential to his cottage.

When the Press Commission was
considering this aspect they said that
they entrusted the work to the
National Sample Survey. And the
report that the National Sample Sur-
vey made was that out of the 875
blocks that they surveyed, 545 blocks
had not a single newspaper coming
to them. That is the picture of the
commtry when we look at it as a
awhole,

Here in this report you will find
#hat the Press Registrar has said that
71.8 per cent papers are published in
State capitals and towns above one
Jakh of population. How can we im-
prove upon the situation? I feel that
the district papers ought to be en-
couraged by the Government. The
‘major portion of our finances and ad-
“vertising go to the English papers and
¢he big langusge papers which are
‘Heing published from the capitals and

papers do not supply the neosssaey
information. He has said that defl-
nite information regarding the exis-
tence or cessation of 185 new:
is still lacking. Then he has said that
arnual statements have not beea sub-
mitted by nearly 30 per cent of the

i

newspapers, 948 newspapers hawve
failed to furnish statements of facke
and so on. I suppose this is & very
sorry state of affairs, and I

suggest that instead of conosntrating
all the power m the hands of the
Registrar at the Centre, we might
delegate this power to be exercised af
the State level. Will it not be possi~
ble, for instance, to have
under the control of the respective
States at Madras, Bombay, Calcutis
and Lncknow, and let those offices

i

alone that he suweys the whole field
and draws certain conclusions, directs
the policy and submits @ report which,
as Shri Sharma sa‘d, would serve a9
a mirror of what is happening in the
newspaper world. I think he is toe
much burdened with administrative
work. That has been my complain
In respect of many heads of depard-
ments,

You create a department, you sk
the man at the head to discharge cer.
tain duties, and then you Whrow oa
Him the burden of so much of adntie-
istrative work that he is up ¢o his nedk
in that, and therefore, he is not sbie
¢0 do jus'ice to the work that he 28
entrusted with. Somebody asked
why ‘s it that we should have to go
to the Press Registrar ¥ we wins
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peprint quots for our pupers? 1 tion laid down &8 to the qualifications
this s a kind of work that of the editor of a paper. The most
#ivuld be done by some o her people. heslthy thing $0 do will be. ...
should he be burdened or sad-
»d with this sort of work? ¥ we Shri C. K. Bhattacharya; Our Oon-
e away these minor things or these stitution definitely lays down qualifion.

Then, 1 would like to draw your
aitention to the fact that in spite of
recommendations of the Press
Commission, nothing has been done so
far regarding the price page schedule.
1 am very sorry to observe that the
Minister has repeatedly assured us
that some dec’sion is likely to be taken
wery soon. I do not know what that
“very soon” means. 1 have been in
the House for the last 2} years and
every time he says it is coming very
00D,

Shri C. K. Bhattacharya: In philo-
sophy that is called the eternal now.

Shri Goray: I hope now that “very
spon” will be really very soon, and
this House will know what the ulti-
mate decision in this regard is.

Regarding the ponts which were
made by my hon. friend that the
sewspapers should be nationalised and
that there should be some qualification
iaid down for the editors, I would say
that I most respectfully differ. I do
not want the newspapers to be
oationalised, nor do I want any quali-
fications prescribed for the editor.
¥You know that there have been in this
country many people who have work-
ed their way up from the lowest rung.
©Of course, I understand why people
are having th's feeling. That is
becsuse from Mshatma Gandhi we
have come to Goenka, and that is why
the people feel that there should be
some restrictions on those who want
10 be editors or proprietors of news.
Fgpers. But when there is no qualifi-
#stion 1aid down for a person for heing
§ Member of this Parliament, I do not
&now why there should he any restric.

tions for Members of Parliament and
also the disquahfications.

Skri Nsth Pal (Rajapur): It Jmgw
down only the disqualifications.

Shri Goray: I am not one of those
who will advocate that newspapers
should be nat onalised. That will be
& wrong policy. The right thing fet
us to do is to exert more public pres-
sure, to see to it that good papers are
ancouraged, and to see to it that the
necessary public opinion is created,
which will be able to distinguish bet.
ween good papers and bad papers,

Shri Joachim Alva (Kanara): 1§
shall not find fault wi h the regstrar
of newspapers. He 15 an esteemesd
gentleman, After all, somebody else
calls the tune. It is the hon. Minister
who is responsible for this. I make
bold to say that the hon. Minister is
shirking the triple problems of the
newspaper industry. The first is the
newspaper price-page schedule. The
second 1s the P.T.I. news agency. We
have not got any news agency worth
the name of an independent and frees
nat'on of the world. The third is this
chain gang. I make bold to say that
the chain newspapers are not merely &
chain but a chain gang of finance and
of monopoly, a monopoly of thought
and expression, and that expression is
attacking the internal and external
policy of the Government of India at
present.

I shall start with the first point
Alas! some papers are no more
Nobody is thinking about the pepers
which gave a fight to the British Gov.
ernment in the Quit-India-campaign
or before. Nobody is concerned over
them. Nobody remembers them. They
are dead and gone. Their editors are
pot remembered. Their families have
pot got any sustenance. We do not
remember the patriots who have gone
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%0 the gallows. But not a single bio.
graphy of the great Bhagat Singh has
been written so far. He went to the
gallows in the service of the nation.
But it was a saddening thing for me
to see his brother weeping and say:ng
q1 would like my brother's biography
to be written’. I told him, ‘Give me a
stenographer for six months, and 1
shall produce the biography. We are
forgetting the men who brought us
our freedom.

I want the Registrar not only to
take note of the existing papers but of
the papers which are dead. I want
him to make some inquiries of news-
papers and editors who are no more,
who gave a fight to the Br:tish Gov-
ernment in the Quit-India-campaign,
and to find out which of those news-
papers are existing, and how much
money is needed to keep those papers
going, whether it be Rs. 5,000 or
Rs. 10,000. The chain newspaper men
get credit or overdrafts for Rs. 60
lakhs and walk away with that with
the present Government of India in
office, and their sons also walk away
with just Rs. 5 Jakhs ot fine for foreign
exchange violations.

The danger today is not so much of
invasion by China, but of invasion of
our liberties, of Rs. 50 lakhs fine being
reduced to Rs. § lakhs, This is some-
thing very serious. I want the news-
paper registrar to take a note of the
newspapers which are no more and
Selp them, and find out whether they
need help and if so, how much, so
that they may be resurrected and
brought into existence once again.

Secondly, there is the case of the
Hindi and the regional newspapers.
(Interruptions). 1 am not minimising
the danger of China, I shall speak
about it tomorrow. I am talking of
the internal dangers now.

The H'ndi and regional papers are
$iving from hand to mouth. There are
Hindi, Maharashtrian, Bengali, Urdu
and other language papers which have
kept the flag flying. I remember when
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my car was burnt to sshes in Gwaliox,
the Oriental Life Insurance Co. told
me, ‘Send us an advertisement that
your paper is burnt’. I sent 4 small
cheque of Rs. 30 to a Hindi paper
editor at Gwalior whom 1 did not even
know; he sent back the cheque, say-
ing ‘You are a fellow editor, I shall
not take even & rupee from you’. And
yet, when my paper was about to be
closed down, the Hindu brought a
court decree for a sum of Rs, 400 on
an advertisement bill, and the Times
of India brought the bailiff for a sum
of Rs. 600. I am mentioning this to
you. Was this sum of Rs, 600 for the
Times of India and Rs. 400 for the
Hindu worth the while, when one of
the biggest block-making companies,
the Express Block Co. owned by a
Muslim, to whom I owed Rs. 10,000
never sent me even a lawyer's notice?
These are hard facts of journalism.
We stood in the forefront in the fight
against the British. We were ready
to fall in and die or go to the gallows
or give our papers. But today, the
chain gang has come. Let us read the
names of the people. Let us be very
blunt.

The President of Pakistan has clos-
ed down The Pakistan Times; the
editor of that paper, M‘an Iftikarud-
din, who is a great patriot is still
there. The President of Pakistan has
taken over his paper and auctioned it.
I think the time will come in India
when the chain gangs will be taken
over by Government—it may not bdbe
today or tomorrow—unless they mend
the'r ways, they will be taken over,
and they will be auctioned, and per-
haps, Government will have to enter
the newspaper industry as a public
sector body.

The chain gang has become a
definite menace to the readers of
Indian newspapers.

16.40 hrx,

[Mr. Sexaxer in the Chairl

Now, these people can raise any
amount, Rs. 50 lakhs or more. Ans
regards newsprint, they buy news.
print, and they also keep some of
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their money in the foreign banks This
is how they conduct themselves How
ean this go on? We want Rs §, Rs 10,
Rs. 15,000 to keep our papers gong
We have to0 maintain a hand-to-mouth
existence 1 want that the Govern-
ment of India should take over the
control of newsprint :import and export
in thewr hands If the NEPA news-
print 1s good enough for the small
newspapers, it should be good enough
for everybody The newspapers must
tighten their belts

Then the price-page schedule must
come The hon Mmster must not
kowtow to the newspaper barons The
big newspapers have a glut of adver-
tisements Those advertisements must
flow into the gsmaller paper That silver
has to go down and flow wnto the
mouths of some other people Unless
that happens, how can the poor Hina1
and regional language newspapers
carry on? Tomorrow 1s the day of the
Hindi, Maraths, Bengali and other
regional vernacular papers They
must be fed. This Parhament owes a
duty to these papers We all know
of the editor of Navkal, the great
Khadilkar I still remember the case
which went on :n the Bombay High
Court The great Bhulabhar Desa:
defended him Kher took up his case
Justice Blackwell blindly sentenced
him He had to do two years’ hard
labour and suffer All because he
wrote an editorial saying that the
British were responsible for the first
communal riots :n Bombay These
people have forgotten what an exis-
tence the Navkal has got in Bombay
1 want the Registrar and the Minister
to inquire nto the conditions of this
newspaper

The Government of India have 1in
their hands a good bag of advertise-
ments I am glad that the Govern-
ment have under their control so much
advertisement Now all the adveitis
ing agencies owned by foreign busi-
nessmen are saying ‘Oh, the Govern-
ment have taken over advertisements
The Government are patronising
newspapers’. They forget that foreign
advertisers had boycotted all the
283(Al) LSD--8
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newspapers which stood for the
interests of the motherland. I hope
now the Government's advertising
department 1s being administered by
men of integrity and character It is
the duty of the Government to admin-
ister it properly so that the regional
newspapers, Hindi, Marathi, Gujarati,
Bengali, Urdu and so on, may be fed

The chamn gang 1s a definite menace.
We have lost the breed of great
ed tors Great editors are born Some
editors have been forced to become
the editors in AIR, others have become
Press Attaches What are these young
men to do? They have to keep their
pot boiling like us all

Let us see how the chamm gang
operates Read i1t It 1s in the reccrd
Shr1 Goenka, Chairman of the Express
Newspapers 1s the largest Then Shn
Shant1 Prasad Jain, whose brother’s
daughter 1s married to the only son of
Shr; Goenka, he controls some other
newspapers Then there 1s Shr: Birla
He has got all the things in the world
Birla Brothers, Birla are the shara-
holders of Hindustan Times, Birla
Jute Manufacturing Company, Pilam
Investment Company, Birla Cotton ete.
I wish I had some of these concerns
so that I could control six newspapers.
Shn Birla 13 a very estimable gentle-
man I know all these magnates But
I am just mentioning how the papers
are controlled

This Parliament owes a duty to the
people of India Today newspapers are
starting a campaign that we must wage
awar I am sure these newspaper pro-
prietors will go mnto the best protec-
tion parlour, war-shelters and per-
haps you and I and our children will
have to fight and die This 15 a very
important and serous matter

I have seen great newspaper offices
from London to Peking All the offices
of mighty newspapers of the East and
Waest have been seen by me except in
Amenica which I have not yet visited.
Some of the biggest newspapers are
printed in a poor quality of newsprint
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Here the chain gang buys the news.
print, markets it and keeps the profit
somewhere else, We have got besides
the Times of India, the Hwndustan
Times and the Indian Express, the
great Hindu, If Imay say so, the Hindu
has as wide a circulation as any of the
big newspapers. It has been built by
men of certain character. But what 1s
the information now? A company has
been floated and the Forum of Free
Enterprise has bought or will buy fifty
lakhs of rupees worth of shares Now
what happens to the political opinion
of the paper” Do not be under the
impression that the man who puts the
money will not call the tune I had
any number of offers when I started
my poor journal Forum, but I said
‘For me, the policy of the paper 1s
more iumportant than all your money
in the world’ The policy of the paper
i» very very important Do not get
away from it. The man who comes
wi'h the money always dictates the
policy. Are you going to entrust the
freedom of this land which our penple
have won after fighting and dying, into
the hands of four or flve people 1n
India who will dictate the policy who
w'll say ‘no’ to the policy of the Prime
Minister? The Prime Minister was
declared as his ‘heur’ by Mahatma
Gandhi. Mahatma Gandhi never inicr-
fered 1n the foreign policy enunciated
by the Prime Minister He only 1nier-
fered when Hitler wanted to bomb
London and when the Japanese want-
ed to invade India Apart from that,
Mahatma Gandhi never mterfered
with the foreien policy enunciated by
the Prime Minister. But here four or
five people who are combing all the
business, one or two of them should be
in jail—I am bold enough to say that
some of them should be in jail—dic-
tate the policy The Registrar cannot
do anythng. He will go to the wall
He 1s only one of the officials, I want
the Mmister to take power in his
hands. The Minister is a great gentle-
man. He is an esteemed gentleman
and a man of integrity, I want him
to have more guts and then only
things can be done.

That Pakistani Patriot, Mian Iftika-
ruddm, who is a gentleman, a great

NOVEMBER 24, 1950 Annual Reports of 1544

the Registrar of
Newspapers
patriot and a fighter in both India and
Pakistan—his whole paper was taken
away by one order the Pakistan
President. I have seen him when I
met him in London struggling to buy
some machinery. We have some other
papers—the Amnita Bazar Patrike and
the Hindusthan Standard. I admire the
late Suresh Babu Mazumdar, He was
in jail for ten years and he told me
how he ran the Hindusthan Standard.
Today he i1s perhaps in difficulties. I
do not say a word about the people
who are 1 real difficulties
Here 1s my friend, Shri Nirmal
Bhattachari, one outstanding
edaitor of one of the largest
newspapers of India—the Anand Bazar
Patrika—with a circulation of over a
lakh. He was just disposed of Would
not all of you take up this matter
much more seriously than the Regis~
trar’s report? It 1s someth'ng more.
Today the newspapers cannot influence
our policy and we shall not allow them
to damage and sabotage us. The news
agencies are run by first-class young
men byt they have no future They
are worried about emoluments; they
do not get proper salary; they cannot
take loan We cannot blame these
young men They are to carry on
because they had to get on just lhke
you and I Otherwise, they will be
fired off There 1s another outstand-
ing editor, Chalapath1 Rao of the
National Herald. That paper should
come to Delhi We had our great Syed
Abdullah Brelvi who was my com-
panion 1n jail He was in ja'l for
three years until his heart collapsed.
I had the courage to write to the first
Indian Governor General then: “You
had not promoted him as a Governor
or Ambassador. Now he 18 beyond
your promotion; he has gone to God”.
These are the people whose names we
do not hear, who stitched shirts in the
jails for six years until their hearts
collapsed. You have forgotten them.
The age of g.cat editors has gone. You
had that great Englishman, the late
Benjamin Guy Hornoman, founder-
editor of the Bombay Chronicle. Now,
the puny editors have come who
indulge in praise and attack the Priwie
Minister’s policy, the great policy &t
our nation. We do not want any
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power to have a hold in our land—
whether the Russians or the British or
the Chmese or Americans We can-
not allow them to tinker with our
policy with which we started rght
from the days of the great patriots
whose names you and I do not know
Many of them had gone to the gallows
You have forgotten all of them. It is
time that Parlament took hold of the
newsprint business and the Govern-
ment of India must take 1t over It
should also take over advertising
because advertising 15 1n the hands of
foreign advertisers who gamn control

Shri L. Achaw Singh (Inner Mani-
pur) 8ir, we are discussing the 2nd
and the 3rd report of the Registrar of
Newspapers for India In his valuable
report, the Registrar has submutted
valuable information regarding circu
lation trends of different newspapers
and also trends in the common owner-
ship of many newspapers The report
for 1958 says that there has been an
overall increase m the circulation of
the Indian newspapers and also 1in the
number of chains and groups The
net increase in newspapers 1s estimat-
ed to be 886 It also shows that there
has been an improvement in the col-
lection of data of the different news.
papers A signMicant departure m
this report 1s that a new interpretation
has been put upon certain newspapers
who do not strictly come under that
category These are the market
reports and school magazines which
do not, strictly speaking, come under
that category Their number will be
about 1,298 Of course, there 1s an
obligation on the part of the publishers
of these periodicals to get themselves
reg stered with the Registrar :n New
Delhi It has a very great significance
because on 1t depends the privileges
and concession enjoyed by several
newspapers and also the conditions of
employment of the working journa-
lists. Various points have been rased
by different hon Members here and I
would like only to deal with the ques-
tion of circulation Here, even the
great and so-called great newspapers
of India are not great, because there
is not a single newspaper or cham or
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group of newspapers which has a cir-
culation of a mulhion On the other
hand, 1n the United States, United
Kingdom and Japan, several news-
papers have a circulation of over a
million copies The largest circulation
claimed by the Express newspapers is
about 8} lakhs These chamns and
groups of newspapers and these mul-
tiple units perhaps control only 66
per cent of the total number of news-
papers They, of course, have captur-
ed 379 per cent of the whole total
circulation of all the newspapers in
India These circulation figures are
based on the annual report submitted
to the Registrar of Newspapers Of
course, there are certain newspapers
whose circulation figures have to be
certified by the chartered accountants
and auditors I submit that a better
method of certifying the circulation
and verifying these figures should be
followed, because on that also de-
pends the quantity of newsprint o
be supplied to the different news-
papers in India

Due to the shortage of newsprint as
well as the exchange difficulties, there
158 now a control on the newsprint
allocat on It has been stated in the
report that the allocation depends upon
the size, circulation and the regulanty
of the publication of the respective
newspapers and on the recommenda-
tion of the Press Registrar, the Min-
1stry of Commerce and Industry allo-
cates the newsprint. The report also
claizms that this procedure has ensured
equitable distribution and that i1t has
also helped in checking the claims for
newsprint 1n excess of the actual
needs, and 1in meeting the genuine
needs of all the newspapers adequate-
ly We are not at all satisfled with
this position because smaller news-
papers are still in a very critical situa-
tion The present control of news-
print is rather meaningless because a
lot of newsprint 1s available in the
black market Even the Nepa paper
138 sold in the black market and the
genuine consumers are put to great
hardship

Several daily newspapers in my
territory are printed in half-sheets of



1547 Motions re:

{Shri L. Achaw Singh)

crown size in the Nepa newsprint.
They are allotted only one ton for
their annual consumption. This
guantity is too meagre and too inade-
quate, and the scope of expansion of
these papers in size hag been limited
by the non-availability of newsprint.
1 would urge the Minister to find out
where from all this surplus news-~
print in the market has come. Cer-
tainly, established importers might
have released them for profiteering
purposes. 1 submit that Government
should consider the case of smaller
newspaper in the matter of allocation
of newsprint.

The press in India is now gomng
into the hands of the capitalists and
big business. In America, the agen-
cies of mass communication are big
business and their owners are big
businessman, and the press is a large
employer of labour. The press in
India is also going under the grip of
the Goenkas and the Birlas. The
fact is that the Government have
pampered these newspapers. They
have given certain facilities and these
businessmen seized control of news-
papers because they thought that
through them they could praise—
rather, they found them useful to
praise—political leaders and win
favours. In fact, these papers have
had special treatment from the Gov-
ernment and as a result, they have
grown extraordinarily prosperous. In
the allocation of Government adver-
tisements also, the Government has
favoured big business and big papers
and the interests of the language
papers have suffered thereby, In
spite of its avowed policy of freedom
of the press, opposition papers which
are too critical of the local authorities
are often deprived of all sorts of offi-
cial advertisements. Government ad-
vertisements have been withdrawn
from those papers. The Government
should adopt a very firm policy in
order to make the best utilisation of
the Indian press as a social instru-
ment.
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A feeling of conflict has grown
SNong the newspaper men, especially
in the All India Newspaper Confer-
€hce. There has arisen the question
O managerial interference, conftict
butween the proprietors of the indus-

and the working journalists. I
SUbmit that the Government should
84opt a firm policy in this matter. 1
Would like to submit that those papers
Which have certain arrangements with
foreign newspapers and foreign news
8xencies regarding feature articles
and news items should be controlled

also beg to submit that section 5 of

e Act should be amended as early
83 possible. Because, very recently
Some foreign propaganda has been
Made and some foreign material has

en circulated in India and though
e name of the editor had been print-
€4 in the publications, it was not
Possible to fix responsibility for the
Cbnsequences of his writing, because
the editor happens to be outside, The
Teport, of course, says that the matter
i under consideration. It will be
Proper if we make the amendment
85 early as possible.

Dr. Keskar: Mr. Speaker, Sir, be-
fore saying anything regarding the
Roints raised by hon. Members, I
Would like to make an observation or

o regarding the question of the
bress in general, as it might help in
Teplying to the points raised.

There have been various sugges-
tions during the course of this dis-
Gussion, some saying that there is to

e a check on newspapers this way
6r that way, some hon, Members

oings even to the extent of saying

t we should nationalise news-
bapers, some saying that the news-
baper standards should be raised, that
they should be more responsible and
patriotic or more amenable to public
service, and many other suggestions
of the like order. We have to re-
member the background of the Press
and Books Registration Act. Secondly,
we have also to remember the back-
ground of the legislation that has
taken place.
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Lot me remind my hon. friends,
first of all, that according to our Con-
stitution, there is complete freedom
of the press in this country; there
should be and there is. I we take
that into consideration, newspaper is
the one industry which necessarily
will remain a private industry. There
is no getting away from that fact. A
matter so0 vital as the freedom of the
press is one in which the Government
is extremely reluctant to interfere, It
is only after careful consideration of
the various factors, when we find that
all aspects of public opinion agree
that a particular action should be
taken or a particular legislation pas-
sed, and that action or that legisla-
tion does not infringe on the freedom
of the Press that the Government
comes forward to take any action.
This is, of course, known to hon.
Members, but I have to repeat it. So,
it is clear that Government cannot
contemplate any action which directly
or indirectly will be an infringement
of the freedom of the Press, which
will mean checking the expression of
free opinion. While all of us might
agree that particular unhealthy
trends are there in the Press, it is
one thing to say that there are un-
healthy trends and it is another thing
to suggest that Government should
put a check on that. When making
such a suggestion, let us also consider
whether such a check will not be a
check also on the freedom of expres-
sion of opinion.

17 hrs.

It in the light of these suggestions,
1 bring forward some legislation to-
morrow, I am sure the hon. Members
who have spoken today will be the
first to come forward and attack me
as somebody who is taking away the
freedom of the Press. So, I hope the
attitude in the matter is made very
clear that they do not want to proceed
in the matter of the Press unless some-
thing is inevitable and also that some-
thing does not infringe the freedom
of the Press.

of the Registrar of
Newspapers

In this connection, I would like to
refer to the report of the Press Com-
misgion. The Press Commission has
referred to a number of matters and
i? hon. Members read the report care-
fully, they will find that they have
asked Government to legislate only in
certain cases. In many other cases,
they have asked the industry to note
what they are saying and take action
themselves, because the Press Com-
mission while realising the necessity
of putting a check on the unhealthy
trends in the Indian newspaper in-
dustry, have been themselves very
eonscious of the necessity of seeing
that the freedom of the Press in the
country is not touched.

Pandit J. P. Jyotishl (Sagar): May
I know whether Government is not
going to put a check on false news
with ulterior motives?

Dr. Keskar: That is a specific case
referred to by the hon. Member. I
am not here to interpret what free-
dom of the Press means. If that
were so, we should have a whole day
devoted to that discussion only. I
am only stating the broad approach
of the Government, as it will help
in the discussion and also in the reply
that I am proposing to give to the
various points raised by hon, Mem-
bers.

I come to the Registrar and his re-
port. The Press Commission had sug-
gested the appointment of a Registrar
who will look, as rightly mentioned
by Shri Bhattacharya, to the organi-
sational side of the Press, who will
print a report in which he will give
all facts and figures connected there-
to.

But when trying to define the duties
of the Registrar, it is possible to in-
terpret the intention of the Press
Commission as broadly or as narrowly
as you like. I personally do not
agree that it is the work of the Re-
gistrar to give and analyse not only
the facts and figures regarding the
Press, but also other matters pertain-
inttoﬁuormhlﬂonoftheprell.
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certain data which are not included

because then the duty thrust upon the
Registrar would be so heavy and so
difficult that we will have to have a
very elaborate office for the Registrar
to carry it out I have had the pri-
vilege of having talks with the Chair-
man of the Press Commission, who
unfortunately has passed away The
mtention was that the registrar should
publish all data and statistics con-
cerning the industry, mind you, data
and statistics and not other things,
because 1t 1s possible mn other things
to express a bias or to express an
opinion It 1s not the work of the
Registrar to take up such a duty His
dutvy 1s to be objective and also im-
partial 1 am really speaking of his
basic work, and that is the presenta-
tion of data and statistics, which wiil
help any reader to draw whatever
conclusions he would like to draw

from them

Shri C K Bhattacharya: Does the
Act say that” What 1s the intention
of the Act?

Dr Keskar The intention of the
Act 1s that he should give data and
statistics Of course, the Act 18 cap~
able of being interpreted as broadly
as hon Members would hke to do
But we have to see whether the work
can be practicably done If the hon
Members think that the registrar's
duty i1s to write a report about the
press n general 1 am afraid, that 1s
not veally the original intention of
the Act If there is some bong fide
wrong impression created by the
wording of the Act, I thmk 1t might
be better to change the wording He
should not take up the duty of pass-
ang reflections on the press, because,
I think, then the registrar will have
to quote chapter and verse on differ-
ent aspects and it mght bring him
into conflict with various sections of
the press I do not think that that
duty should be thrust on the registrar
It is too controversial a thing to do
Let the report speak for itself It is
possible that hon Memberg might be
right when they say that there are

in the press registrar's report That
can be considered But let us not try
to go beyond and ask the registrar to
write about the press in general, a
duty which would be too onerous, too
difficult and too controversial for him

For example, Shr1 Bhattacharya re-
ferred to the question of the trend in
common ownership of chains of news-
papers I would not agree with him
entirely because the trend of common
ownership is mentioned in the sense
that if you read the report you will
see what a large percentage of news-
papers are controlled by about half
a dozen groups It 1s not necessary
for the registrar to pass a remark
about 1t It 1s quite enough if he
puts 1t so that anybody can say that
there 13 a trend of, what I call, &
monopolistic tendency and more and
more chains are growing Naturally,
of course, 1t 1s not for the registrar
to suggest a remedy for such a thing
It the registrar gives an analysis as
to what 1s the ownership pattern of
newspapers, I submit that he has done
his duty, and 1t 1s for hon Members
here to come up and suggest “No, we
must do something about it, let us
have a legislation or something else”
I leave 1t to them It is for them to
put forward suggestions and remedies

One hon Member said that this is
a collection of statistics Naturally,
Sir, the report will have to be a col-
lection of statistics The names of the
paperg will have to be there Let us
remember that in this country we
have never had a comprehensive re-
gister of all newspapers 1n the coun-
try, and the task is Herculean I
request hon Members to remember
the difficulty of the task which has
been facing the registrar I agree
with hon Members when they say
that the registrar has not been able
to get every newspaper in the coun-
try registered completely and that
there are a number of newspapers
which have not given &l facts and
figures regarding this



1553 Motions re:

The registrar has to function
through bodies and through agencies
like the State Governments, State
registrars, district magistrates and
others Now, 1t 18 not easy for him
to get all these bodies co-ordmnated
i giving him relevant information I
thmk he has tried to do his best very
hard, very well and very conscienti-
ously He has been hammering at
these bodies for the last two years
or more In order that they should
give him the requisite information
Now, 1t 18 no doubt true that there
are penal provisions in the Act But
we have been reluctant to invoke
the penal provisions in the beginning,
because we wanted this work to be
done effectively and without too
much of controversy

For example for some time there
was a large number of mofussil news-
papers who probably were not even
aware that a Registrar had been
appointed The news percolated to
them slowly They had to be remind
ed to send details as to what informa-
tion they had to give and slowly 1t
has come to them Now an over-
whelming majonty give information

I might, however, wmnform hon
Members that now we are gomg to
take up the question of invoking the
penal clauses and see that those who
for two years or more, have refused
to give mmformation will be proceed-
ed against But I would request hon
Members that in such a matter let
us not try to be drastic from the very
beginning  We thought, let us set
the wheels 1n motion effectively and
let us organise the work on a sound
basis and then only proceed step by
step Now we will take action
agamnst papers which are not follow-
ing the provisions of the Act
thoroughly

The question of authentication was
raised by the hon Mover and a num-
ber of other speakers Allled with
authentication 1s the question of
many papers having the same name
I will deal with the question of
authentication now Hon Members
might remember that the registration
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of a newspaper had been existing
even before this Act came into force
It was under the States then A dec-
laration was made before the District
Magistrate and a paper came into
being The same language has been
used 1n the Act as 1t used to be be-
fore for registration of newspapers
The authentication of newspapers by
the Direct Magistrate 1s a necessary
duty But it has been contended and
—there has been a difference of
opmmion regarding this—a number of
papers claim that once they make a
declaration they have earried out
their duty and it 1s not necessary for
them to wait for the authentication
to come This pont has been taken
up, as hon Member, Shri Bhatta-
charya and others know, that a case
also 18 gong on regarding this We
have started a legal case also re-
garding this question But I do agree
that 1f further clarification and ela-
boration 1s done, 1t 18 so much to the
better This question 18 at present
very actively under consideration
But 1t would not be proper to say
that the question of authentication
being there we should not allow par-
ticular names or we should ban parti-
culam names I would remind hon
Members that according to the pre-
sent Act and according to the present
position 1t 18 entirely within the dis-
cretion of the District Magistrate to
accept or reject any particular name
or the bona fides or other rules and
regulations of a particular paper The

Registrar’s duty 1s only advisory and
that also 1s not binding on the Dis-
trict Magistrate If actions take place,
particular papers are registered, the
Registrar had probably given s
advice 1n a very conscientious man-
ner But if the District Magistrate
does not accept his advice the Regis-
trar cannot do anything about this
This 1s no doubt a lacuna in the Act
We are looking into the matter and
1 hope that 1t will be amended so
that there is a kind of uniform policy
followed regarding this question and
advice given will have to
be listened to But as things stand
today the Registrar cannot enforce
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any advice that he gives The Dis-
trict Magistrate is the person who de-
cides what 1s right and what is not.
8o the criticism that was levelled here
would not be fair because, as you
know, the District Magistrate is a
judicial authority and i1n & number
of States the District Magistrate has
been separated from the executive
ofice He ig entirely a judicial per-
son and I would not lhike to impute
to judicial personnel any motives
when they grant or do not grant a
particular authentication to a paper
‘That would not be, m my opmnion, a
very fair thing to do here

The other point which was raised
was regarding the similarity of names
Regarding similarity of names, I an
afraid there 1s a wrong impression
that 1s prevaiing The question be-
fore the authenticating authonty 18
not to permit a same name or a simi-
lar name, but 1t 18 always understood
it it 1s not permitted or allowed by
the paper which has got that name
Suppose there is a paper by name
“X” and that paper says “I have no
objection to the other paper haviig
the same name” Then the question
does not apply, because the basis of
the whole thing 1s that “I have got
a goodwill, I do not want to part
with that goodwill to somebody else
because my goodwill has been built
up during a course of years, and
therefore I would not allow you, I
would challenge 1t if anybody wants
to take that name” But if I am my-
self willing to allow that name to be
used, if “X” himself allows lus name
to be used, 1t will be very diffcult for
the district magistrate to come m the
way The mterdiction, I would re-
quest hon Members to remember, 18
not absolute It is only when the
other party challenges and says ‘I
will not allow my name to be used”
that it comes in When he does not
object the position becomes different

1 do agree that there 1s an implicat-
tion about this which 18 very import-
ant and which has to be studied, and
which is being studied It is this,
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that if a particular name is allowed to
to be used in a large number of
papers with practically the same
directors, then 15 it not a change? I
mean, there might be a legal indivi-
dual separated from another, but at
the same time it 15 very much the
same as a paper published. This im-
plication 18 important regarding the
Workmng Journalists Act and the
Wage Committee’s award. This ques-
tion 15 bemng examuned at present.
But as far ag the allowing of .he
same names or sumilar names 1s con-
cerned, the point would not stand if
the person concerned has no objection
to allowing his name to be used

Another pont which was raised
was regarding the allocation of news-
print Here, at the very outset I
would like to make the position clear
It 13 not the work of the Registrar to
allocate newsprint Newsprint is
allocated by the Ministry of Com-
merce and Industry It 13 entirely
their responsibxlity When newsprint
shortage became very acute and
papers had to be allocated newsprmt
on the basis of their established cir-
culation and consumption of news-
print, the Ministry concerned was In
a difficulty They wanted some tech-
nical and professional help m know-
ing what 1s the bona fide circulation
of newspapers so that they can allo-
cate newsprint And the work of the
Registrar is only certifying the cir-
culation of the paper and the bona
fide nature of that circulation; 1t does
not go beyond that The Regstrar
cannot say “give so much newsprmnt”
The Registrar can only say that the
circulation of the paper 18 so much,
that one copy of the paper weighs so
much, so, so much circulation will re-
quire so much newsprint. The ulti-
mate authority 18 the Newsprint Con-
troller, or whoever 1s the person in
the Commerce and Industry Minis-
try 1 do not think the Registrar is
doing anything wrong in certitying
the circulation of newspapers Iitis
a duty which he has to do, because
it is his work It is his main work
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$o know all the facts about news-
pspers and there camnot be a better
authority than him for certifying as
to whether the circulation of a parti-
cular paper is so much or not.

Here I would certainly disagree
with hon, Members who have criticis-
od this and I would say that this has
been extremely helpful to the news-
papers; and when I say ‘“helpful to
newspapers” I do not mean the big
newspapers, I mean the small papers.
The big papers are in a very com-
fortable position. Some of them keep
stocks. When the shortage of news-
print became acute they had plenty
of stock for six months or nine
months, It is the smaller papers that
became suddenly short of newsprint.
I have had talks with dozens and
dozens of the smaller and district
papers and I am quite convinced in
my mind that the Registrar had done
a public duty by saying that these
small papers should be given so
much because their circulation was
so much and they deserved to be
given newsprint. I know that the
district papers would not have got
any newsprint had not such arrange-
ments been made. I would request
hon. Members to remember that it is
only by making such emergency
arrangements and by even making use
of the STC on a large scale that we
have been able to give sufficient quota
to the smaller and district newspapers.
I do not agree with hon. Members
when they say that the district press
is being neglected. I know, and I can
challenge them, that the district press
has collectively expressed itsclf that
for the first time during the last year
or s0 it has been given adequate news-
print. Otherwise they had to go to
the blackmarket and get newsprint at
double the price or whatever the price
at which they could get it. For the
first time they have been getting news-
print on a regular basis and not from
the black market.

1 do agree that there are a number
of papers which get newsprint from

AGRAHAYANA 3, 1081 (SAKA) Anmnual Reports 1558

of the Registrar of
Newspapers

the black market. 1t is not possible for
me here to say how the black market
is created. Black market can come in
many ways. A aumber of papers you
can say are showing more circulation
or inflated circulation, but the Regis-
trar cannot be expected to keep a
batch of inspectors to go and find out
what exactly is the circulstion of a
newspaper. He has to go by certain
standard methods. For examnle, take
the case of papers which are members
of the Audit Bureau of Circulation. If
the Registrar wants to challenge
the certificate jssued by the
Audit Bureau of Circulation, it is
not an easy thing for him
to do, because he will have then to
make arrangements to prove that that
circulation is incorrect. But we have
asked him to lay down certain definite
principles on which reliable chartered
accountants will have to give a certifi-
cate regarding the circulation of news-
papers. It is possible there also the
circulation might not be shown exactly.
It is quite possible, and there I might
agree with the hon. Members. At
the same time, I request them to
consider the practical impossibility of
the Registrar checking up the circula-
tion of all newspapers in the country.
Here and there, there can be spot
checking, that is quite possible, but
circulation of all the important papers
in the country to be checked by the
Registrar like a CID. is a very difi-
cult, and in my opinion, an impossible
task to undertake. We will have to
have another authority if we want
to have that work done.

I would therefore request the House
not to be led away by the picture
that has been painted, for example
regarding the question of newsprint,
saying there has been misuse of news-
print. There cannot be two contra-
dictory statements. First of all you
say we do not allocate newsprint, and
then you say there should not be
misuse of newsprint. If there is allo-
cation there cannot be misuse of
newsprint. When there is no alloca-
tion, there can be misuse of news.
print, and it is for that reason that



1559 Motions re-

{Dr. Keskar]

we had established this procedure of
allocation of newsprint. The Regis-
trar's duty 1s extremely hmited Not
only that He 1s doing the job that he
should do I think it was his duty
to help the press when 1t was in a
very tight corner If the Regstrar
‘had not come forward giving the certi-
fled circulation of papers, I am quite
sure conditions would have been
chaotic and a large number of papers
would not have been able to get
newspring

1 do not want to start here a debate
on newsprint because the basic debate
can only be carried on by the Mims-
try of Commerce and Industry They
have got all the facts as to why they
did not get through the STC, why
they got through licenced importers
etc That 1s somethng which we do
not have, and we cannot decide It
13 the Commerce and Industry Minis-
try alone which can give an answer
to that If the hon Members are
desirous, I think they should ask the
Ministry of Commerce and Industry
to have a discussion on this subject

But we have been, I mantan,
helpful in giving the right facts re-
garding this question so that there
18 equitable distribution of newsprint
There might be hard cases, cases
where people did not get There
might be such errors it 13 possible,
when thousands of newspapers are
asking for newsprint it 1s possible
some errors mught have occurred, but
by and large I say the smaller papers
were able to get sufficient newsprint
to carry on simply because of thus
srrangement Otherwise 1t would not
have been possible and I am prepared
to give facts and figures, and if any
hon. Member wants, he can come and
digscuss it with me

Shri Joachim Alva: We do appre-
ciate that Government are feeding
the small newspapers We want
them to feed these newspapers a little
more, but mn the bigger and bigger
newspapers, there is a misuse and
black marketing of imported news-
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print, for which the hon. Minister hes
not given us a proper remedy.

Dr. Keskar: It 1s not my duty to
look into the guestion of newsprint
as such As I sad, this may be taken
up separately It is possible, as I
said, that in giving certain figures of
circulation, there may be something
wrong There was mention made,
for example, of papers being sold as
rubbish or as waste paper. There is
such a thing All these things carn
be looked into and should be looked
into But the question 18 whether
we can stop newsprint for that pur-
pose, and 1if so to what extent we
shall be able to do it

Shr1 Ram Knshan Gupta had
something to say about the report it-
self He repeated his complamnt that
the report was not complete I would
say generally regarding this question
that there are a number of other data
which can come into the report, and
we are considering as to how 1t can
be done When one sees the first re-
port and then sees the second report,
one will find that the second report is
a more complete report I can assure
the Members that we shall gee that
more and more data regarding papers
are given 1n the report But let not
my hon friends ask the registrar to
take up the work of gathering
in the very first two or
three years, everything regarding a
newspaper, because he has to gather
those facts And 1t 1s not such an
easy job, as hon Members think The
registrar’s office will have to be made
into a very big office, if we want to
get those things from the newspapers
There are certein papers, smaller
ones, more especially, who have got
no registers If we want to know of
the background or of the back-years,
we shall not be able to get anything
And there are certain papers which
do not keep statistics regarding cer-
tain things Now, they are being
forced to keep them But that is for
the future and not for the past. All
such dficulties being there, we should
not expect the registrar to earry out
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.a miracle. But I shall certainly take
note of the remarks of hon, Members
-and see what further data and statis-
tics can be added in order to make
‘the report more complete.

The suggestions regarding improv-
ing the standard of newspapers are
very good. They are very beneficlal,
no doubt, but it is not for Govern-
ment to suggest them. Really, it is
for the papers themselves. Shri Goray
was Quite right in suggesting that the
pressure of public opinion and the
press in general should take up the
work of improving the standard of
journalism in the country. Government
can certainly help in minor ways, if it
is so considered necessary by the pub-
lic and the press itself. But Govern-
ment cannot come into the picture.
That is the reason why in the beginn-
ing I stated that we have to keep the
freedom of the press ag the most im-
portant base of whatever we do.

Of course, I would not like to deal
with the question of nationalisation of
newspapers. If the newspapers are
nationalised, what opinions will they
have? One of the basic duties of a
newspaper is to express any opinion
it likes. Sometimes, that opinion
might be unpleasant to me, but that
is the job of the newspaper, and that
is what is meant by the freedom of
the press.

Shri V. P. Nayar had mentioned
something about newsprint allocation.
The only thing I can say about this,
as I have alrealy said, is that I
entirely disagree with him regarding
the procedure. First of all, as I said,
it is not the duty of the newspaper
registrar to allocate newsprint. He
mentioned one or two specific cases.
(An Hon. Member: He is mnot here
now). He had a talk with me before
he left. 1 am prepared to take up
any specific case that he brings to
my notice and look into it, and see
it any injustice has been done or there
has been any unfair practfce, but if
there is anything in the allocation it-
self, it is not the duty of the registrar
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or of this Ministry. It is the Minis-
try which allocates which has the res-
ponsibility. Of course, somebody can
say that the mewsprint was recom-
mended by the registrar on wrong
grounds. Certainly, 1 am prepared to
look into any such instance, if it is
brought to my notice, but I cannot
agree in a general way, when he
makes a bold statement of that kind
that newsprint allocation has  been
done on a wrong basis.

Now, there is the question regarding
monopolies. Monopoly tendencies are
there; there is no doubt about it We
can see from the Registrar’s Report
that many newspaper chains are
growing up. What we can do against
monopolies is to see that the owner-
ship is decentralised. This is a very
important question. I had occasion to
say when we were discussing the
Press Commission’s Report that the
Commission had expressly asked the
industry to look into this thing, not
the Government, because they knew
that by trying to take control over
monopolies or by decentralising them,
it should not happen that the Govern-
ment began to control the Press. That
was the reason why the Press Com-
mission was rather reluctant to sug-
gest any governmental action regard-
ing this matter. But I do agree that
this is a very important question and
should be looked into.

Shri Bhakt Dharshan had mentioned
the question of the delay in the Re-
port being submitted. I do agree and
plead guilty to the charge of there
being a delay. 1 hope the House will
forgive the Registrar and the Minis-
try because, as I said, so many diffi-
culties cropped up in getting all the
information. We wil] try= and see
that in the future the Report comes
in time. :

Regarding the publication of cir-
culation figures, we are studying the
question. The only thing is that
somebody might say that the cireula-
tion figures are all wrong. That being
80, we are seeing whether we can



1563 Motions re:

{Dr. Keakar]

publish it, and in what way the cir~
culation figures also should be in-
cluded.

An Hon, Member: It is 5°30
Dr. Keskar: I am concluding.

Shrn D C. Sharma mentioned the
question of judging between the bogus
newspaper and the genuine news-
paper If there is freedom of the
Press, it is very difficult for me not
to allow even a bogus newspaper, be-
cause that itself mught come in the
way of a paper freely functioning
It i3 for the public to judge and to
deflate the bogus newspaper Of
course, the House and the public can
by many ways expose a bogus news-
paper and encourage the genuine
newspaper But this duty should not
be thrust upon Government or the
Registrar of Newspapers

1 agree with Shrn Goray when he
says that district newspapers should
be encouraged 1 entirely agree that
the district papers should become
stronger and stronger I have no
time, otherwise, I would have dealt
with thus in detail

Shri Joachim Alva: More and more
advertisements should be given to
District, regional and language papers

Dr. Keskar: I have said 1t many
times, and I repeat now, that we are
gving gradually more and more ad-
vertisements to the small papers and
to the language papers You will be
pleased to see that today more than
50 per cent of our display advertise-
ments go to the language papers This
is in terms of value If we take the
column 1inches, 1t is 70 per cent

Regarding classified advertisements,
as far as non-UPSC advertisements
are concerned, we have already passed
more than 50 per cent to them. As
far as the UPSC 1s concerned, I had
already occasion to mention in the
House that we are entirely under the

NOVEMBER 324, 1099

Annual Reports of
the Registrar of
Relations

t56¢

guidance of the UPSC. Still English
papers are getting more advertise-
ments. But by and large, we are
giving more and more to the district
and language papers at present

The Question of price-page schedule
was mentioned by Shri Goray, No
doubt, I plead guilty to the charge
that it has been under counsideration
for a long time While this was
under consideration, the question of
the Wage Committee for journalists
came before Government and also the
public and the decision of the
Supreme Court regarding this ques-
tion was there We felt that in taking
a decision which might be challenged
legally at the highest level, we had to
take 1nto consideration a number of
facts and statistics We therefore
waited for the Report of the Wage
Committee Now that the Committee's
Report is there, we are at present
actively studymng the question I hope
very soon to announce the Govern-
ment decision regarding this matter

Shri Goray: Will it be before the
end of this year?

Dr Keskar: I think so

An Hon Member. During this ses-
sion?

Dr. Keskar. 1 hope, during this
session The Price Page Schedule
Act was passed with a certain objec-
tive We have to see whether that
objective will be achieved and how
1t can be achieved Unless we are
convinced of that we will mot take
any further steps In the light of the
Supreme Court decision and the Wage
Commuittee’s award, we are studying
them I will only say at the end
generally that the Registrar's has
been an unenviable task. He has
taken a pioneering work The hon
Members have not taken note of the
tremendous difficulties facing him. He
is not in charge of the medium
through which he should get informa-
tion He has to get it from people
who are not under his control. That
1s a particularly diffieult work. But
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1 am quite sure that the observations
of the hon Members will be a good
guidance and indication to him as o
the direction in which future work
should be done

Shrl Joachim Alva: About papers
which are no more, I want to know
whether we will have a record of
them or whether something will be
done to resurrect them.

Dr. Keskar That cannot be the
work of the Registrar That is the
hustory of the newspapers i the
country That 1s a very desirable
thing I do not say 1t 1s not desirable
but should we burden the Registrar
with 1t? Let him complete the work
of the papers that are existing

Mr Speaker: All that he suggests
18 this If any person undertakes it

will he be subsidised?
(Interruptions )
Shri C. K  Bhattacharya: Mr

Speaker, Sir, the hon Minister has
raised a very fundamental question—
freedom of the Press Having been
in the newspaper for a number of
years, I plead that I am no less en-
thusiastic 1n the mamntenance, in the
protection and the preservation of that
freedom But in answer to the ques-
tion that he has raised, I refer him
to the speech by the hon Prime
Minister 1n the forum of the All India
Newspaper Editors’ Conference when
he ramised the question “Whose free-
dom”? What was the concept? What
were the contents of that particular
expression ‘Freedom of the Press?
Whose freedom? I wish our Minister
will kindly go through that speech
Freedom of the Press means the free-
dom of the editor to express his
views A newspaper has a prestige in
the society, it has an authority and
it hag a status It 1s the editor who is
the symbol of that authority, of that
status The difficulties that are now
eropping up are due to the fact that
amaults are beng made on the posi-
tion of the editor so that the others
might partake of them—the authority,
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the prestige and the status to serve
their own interests

That is the problem and the ques-
tion as to how it can be checked was
one of the major questions before the
Presg Commission and the entire effort
of the Press Commission, ¥ 1 may
say so, from my pomnt of view was
to salvage the position of the editor
This 1s possible if the efforts at the
implementation of the recommenda-
tions of the Press Commussion are
successful Unless this is done, the
efforts are not successful.

The Minister has made another
statement which appears astounding
I am astounded that he could have
made that statement He wanted to
substitute the law by letters of con-
sent The proviso to section 6 of the
Press and Registration of Books Act
makes 1t mandatory on the magis-
trates that they shall not grant
authentication of titles to anyone
when 1t 18 found that the same title
or similar titles are there for another
newspaper published 1in the same lan-
guage or 1n the same State The hon
Minister now says that one can secure
a consent from the existing newspaper
and may easily overnide the provi-
sions of this Act I wonder how he
made that statement I wonder more
whether 1t could be possible under a
system where judicial dispensation
exists that the provision of a law
should be nullified by someone who
can somehow secure a letter of con-
sent from somebody If this 13 the
intention of the Act 1t should be made
clear 1n the body of the Act itself,
and 1t should not have been ptated
here that:

“declaratton shall not so
authenticate 1t unless the magis-
trate 13 satisfled that the news-
paper proposed to be published
does not bear a title which s
the same as or s:mular to that of
any other newspaper published
either in the same language or in
the same State”

1 wish the hon Minister would note
that the word used is “shall” and that
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there 13 no scope and no chance of
substituting the provision of section 6
by a letter of consent which may he
secured from anyone of the papers
anywhere

Dr., Keskar: Jt may be submitted
to & judicial authority It 18 no use
discussing 1t with me

Shri C, K. Battacharya: No, Sir I
am not discussing i1t with hm I am
only pomnting out that this is over-
riding the provisions of the Act by
something else which 1s not warranted
by the Act itself

I shall make another observation
before I conclude As I have already
stated, the cure to all these ewvils and
a cure to the problem that the Regis-
tar himself has raised about the dec-
laration of printer and publisher lies
in the adoption of this principle that
titles should be made available only
to the owners of the concerns If
that is done, as I have shown that it
1s done m the Times of London and
the New York Times, many of the
problems with which the Press Regis-
trar has been troubled in his report,
as he states, would be solved, and I
hope this will be done

ff wer o WA AR F
TE 7 FWANT 6 T TR | | G
FMIT ¥I7 F7 faary § Rqv 5 T@
drer 7 gam f far § o) wx
xg  wdgTed fadaw wegm fear
wrim ?

Pr Keskar: 1 can say that the
question of amending the Act and
dllmg up the lacuna 1s under active
consideration If possible, we might
introduce the Bill in this session.

ot Twgw Moy werw APET,
WY T BT WG 49 7 g § §
IgF X § aradg N ¥ @ oA
ferkez wEa fis wraq e fafre
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7 = faamaT &7 Leye #Y o vy
% @ty &7 4t 3aer ft ag o &Rt
¥ § afE 7 ara wedy aTg ¥ AW
& o7y i a6 F9 w7 wAe
w1 qF T wdwT § fe I
9 A w1 fY w5 TOF ¥ &
A

gl arq ot fe F wgar wTeT §
ag 3¢ 3 T o whga 7 g o
¥ fag fawifo &Y 4t fv 9 *ifew
QW F 9w q@ Q0 faerw
& for wraiy oY s ooy a0 famt
=i faad ot amfes w07 §
I AT & A= ¢F {FeT &Y wifaew
aré rfY § W7 o 3R Y wiAw wF
T qATH § ST T4T TT THIH ATST F
s119 T o1 v faad i e faer
w1 AR AT qrAd & S WK Ay
fered & w= wfmar @ 7€ § ST
way a37 1 78 ¢ 5 Faw &
9T FE 9T a1 gRfaed A9 AgY
a1 foad 5 ag 97 e ¥ faers
o o ¥ gEF 1 qHR QT AOY
2 % g T IraY 9¢ 9= T fa=re fear
W W T 4T B g AT ¥ O
faar s fomd 6 wraeT 98 awTw
wiar waaT a1 g T

st e wewr YT a9 &
wrw afreeT arga 7 ST sYag
Qv

Mr. Speaker: I will put the motions
to the vote of the House

The question 1s

“That this House takes note of
the Annual Report of the Registrar
of Newspapers for India for the
year 1957, laid on the Table of
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the House on the 9th September,
1’58 ”

The motion was adopted.
Mr, S8peaker: The question is:

“That this House takes note of
the Annual Report of the Registar
of Newspapers for India for the
year 1958, laid on the Table of

of the Registrar of
Newspapers
the House on the 24th August 1959'"

The motion was adopted

1745 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 25th November, 1959/Agrahayana
4, 1881 (Saka).





